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Applicant ( s) 

Versus 
................. Respondent ( s  ) 

Office note as to 
Sr. No 	Date 	 0 r d er s 	 action(if any) 

taken on order 

Heard Shri M.K.111jk, learned 
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counsel for the applicant,and Shrj Ak 
Mishra, learned Add 1 .Standing Counse 1 

(Centr1) for respondents 

The rrin grievance of the appli 

is that he has requested for supply o 

ce rta in d ocuinnts v ide Anne xure -2 on 
24.9.1994. according to applicant, no 

decision has been communicated to him 

in this regard and the case has appar-

ently not rnde any further progress 

thereafter. 	Wo 
After hearing bethned counse.l fo 

the applicant in great detail it is 

hereby directed that Respondent 1 may 

dispose of the appicant's represeritat 

dated 24.9.1994(4nnexure-2 to the 
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application) with a suitable decision 
and order,within one month of the date 

of receipt of a cOpy of the order. 

The application is 	s disposed 

of. No costs. i 
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